
IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI 
COURT – IV 

ITEM No. 410 
             IB-3452/ND/2019 

IN THE MATTER OF: 
Guljari Lal Sharma … Applicant/Petitioner 

Vs.   

M/s DeseinPvt. Ltd.&Anr. … Respondent 

       
Order under Section 9 of IBC. 

Order delivered on 27.09.2021 
Coram: 
DR. DEEPTI MUKESH, 
HON’BLE MEMBER (JUDICIAL) 
 
MS. SUMITA PURKAYASTHA, 
HON’BLE MEMBER (TECHNICAL) 
 
PRESENT: 
For the Applicant  :  
For the OC  : Mr. Vishal Ranjan, Adv. 
 

ORDER 
 
 
Learned Counsels for both the parties state that parties have amicably settled 

the matter vide settlement agreement duly executed on 04.08.2021 between 

the parties which is placed on record.  In view of the settlement, Learned 

Counsel for the applicant prays that application may be allowed to be 

withdrawn.  Prayer is granted.  Learned Counsel for the applicant seeks liberty 

to restore/revive the application in case of breach of the settlement agreement.  

Liberty is granted.  Application is allowed and disposed of as withdrawn.   

 
 
 Sd/- Sd/- 
SUMITA PURKAYASTHA 
 MEMBER (TECHNICAL) 

 DR. DEEPTI MUKESH 
MEMBER (JUDICIAL) 

   
Mukesh 


